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The following Ordinance promulgated by the Governor of Kerala on

th: lst day of March, 2019 is hereby published for ganeral information.

By order ofthe Governor,

B. G. HeruHonelrr,ru,
Law Secretary.
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ORDINAITICE No. 14 0F 2019

THE MADRAS HINDU REUCIOUS AND CHARITABLE
ENMWMENTS (AMENDMENI) ORDINANCE, 2019

Promulgated by the Governor of Kerala in the Seventieth year
of the Republic of India.

AN

ORDINANCE

furrher to amend rhe Madras Hindu Religious and Charitabl,,
EndowmEits Act, 1951.

Preamble.-Wnn ees, the Madras l{indrr Religious and Charitable
Endowmcots (Second Amendment) Ordinance, 2018 (54 of 2018) was .

propulgated by the Governor of Kerpla on the lTth day of Octobcc
2018; \

- Axo WHenees,.though a Bill to rqlace the said Ordinartce by an Aet
of .the State kgislature was published as Bill No. 168 of the Fourteonth
Kerala Legislative Assembly, the same could not be introduced in, and
passed by, the Legislative Apsembly of.the State of_Kerala, during its
session which commencod on tlre 27th day of November, 2018 and dded
on the l3th day of December. 2018;

' . Ar.ro Wnenens, in grder to kpep alive the provisions of the said
Ordinance, the Madras Hindu. Religious and Charitable Endowments
(Second Amendment) Ordinance, 2018 (4'of 2019) was promulgated by
the Governor of Kerata on the 7th day of January, 2019i

Ar.ro Wurnees, a Bill. to replace the said Ordinance by an Act of the
State. Legislature- could nor be inrroduced in. and pasied by, the
Legislative Assembly of the State of Kerala, during iti session which
commenced on the 25th day of January 2019 and erided ol the l2th dav
qf February, 2019;

ANo Wgenees, under sub-clause 1u1 of 
"tuor" 

(2) of Article 213 of
the Constitution of India the said Ordinance will cease to openate on the
8th day of March. 2019:
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,
. Axo WHenpis, difficulties will arise if the provisions of the said

Ordinance arc not kept alive:

Arp WHenees, th€ kgislative Assembly of the State of Kenla is not
in session and the Govemor of Kerala is satisfied that circumstances exist
which rcnder it necessary for him to take immediate action;

' Now, Tnenerone, in exercise of the powers conferr,ed by clause (l) of
Article 213 of thc Constitution of India. the Governor of Kerala is oleased
to pmmulgatc the following Ordinance:-

l. Short titte and commencenpnt -{ I ) This Onrlinance may be called
thc Madras Hindu Religious and Charitable Endowments
(Amendment) Ondinaice, 201 9.

(2) It shall be deemed to have come into force on the lTth day of
October,2018.-

2. Act XIX of I95l to be umporarily amended--Dvtng the period
of.operation of this Ordinance, the Madras Hindu Religious and Cbaritable
Endowmcnts Act, l95l (Madras Act KX of l95l) (hereinaftcr refened to
as the principal Ac$ shall have effect subject to the am€ndment specified
in section 3.

3, Amendment of section. Zl.-In sub-soction (2) of section 7A of the
principal Act. for tbe existing proviso, the following proviso shall be
sub6titute4 narnely:-

*Prrovided that such a member sh,all be eligible for renomination or
'rc-election consecutively for two terms alone.".

4, Repeal and saving.-(l) The Madras Hindu Religious and
Chadtable, Endowmefis (Second Ametrdment) Ordinance, 2018 (4 of 2019) ,

is hereby r€pealed.

(2) Notwithstanding such repeal, anything done or deerned to have
been done or any action taken or deeeed to have been takeq under
the principal Act as amended by the saiil Ordinance shall be depmed to
have bcen done or taken under the principal Act as amended by this
Ordinance.
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P. SATHASIVAM,
, GOYERNOR.




